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FORM NO. 4 
(See Rule 42) 

In The Central Administrative Tribunal 
GUWAI-IATI BENCH : GUWAHATI 

ORDER SHEET 
APPLICATION No. 	 OF 199: 

Applicant(s) 

Respondent(s) 
 

Advocate for Applicant(s)  

• Advocate for Respondent(s) 	 y 

Notes of the Registry 

. F. 	., 

".. 

Order of the Tribuna' 

7,7,00 	: Present: 	Hon'ble 	Mr 	S. 	Biswas, 
Administrative Member 

Learned 	counsel 	Mr 	G.K. 

Bhattacharyya for the applicant and Ms 

P. Baruah on behalf of Dr B.P. Todi, 

learned standing Counsel, KVS. 

Heard the learned counsel tor the 

applicant. The learned counsel for 'the 

respondents mentions that at least' two 

weeics time may be given to tind out 

whether, indeed, there is a v.acanc'y at 

Happy Valley, Shillong vice Mr Shaji B 

'under order of transfer to Ernakulam. 

According to the learned counsel 

for the applicants till today there is 

a vacancy at Happy Valley, Shillong. 

However, if this averment is 

subsequently found to be wrong, the 

applicant is ready to face the 
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Notes of the Registry 	Date 	 Order of the TribunaI 

consequence of making an incorrect 

statement and he will have no objection 

if the case is dismissed on merits. 

Accordingly the limited prayer 

for interim order that the applicant 

may be permitted to join at Happy 

Valley, Shillong against the existing 

vacancy is consideied. The respondent 

Noä.2 and 3 shall consider the request 

for posting the applicant at Happy 

Valley, Shillong against a likely 

vacancy in the meantime till the period 

of statutory notice of two wees is 

over. 

The case is adjourned for two 

weeks with direction to give notice to 

the respondents returnable on 24.7,00. 

Pending that there will be no objection 

for the respondents to consider the 

prayer for posting of the applicant. : t 

Happy Valley, Shillong. - 
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Order or the Tribuna' 

41 /  

4 O.A.No. 195/2000 

I 25.9.00 Present: Hon'ble Mr Justice D.N. Chowdhury, 
Vice-Chairman 

On the prayer made on behalf of 

Dr B.P. Todi, learned counsel for the KVS the 

case is adjourned to 26.9.2000. 

List on 26.9.2000 for consideration 

• of admission. 

Vice-Chairman 

trd 

26.9.2000 	 Mr G.K. Bhattacharyya, learned counsel 

for the applicant and Dr B.P. Todi, learned 

counsel for the KVS are present. 

The matter came up again for orders 

regarding iterim measure. The applicant was 

working as UDC at Lekhapani. He was relieved 

on his transfer to enable him to report to 

Principal, KVS, Tura. Accordingly the applicant 

reported for duty at KVS, Tura, but he was 

not allowed to join in the post by the Principal 

who expressed her inability to allow the applicant 

to join in the post of UDC since the post of 

UDC was filled up consequent upon joining 

of Mr J. Hussain vide KVS, New Delhi transfer 

order dated 13.10.1999. The applicant thus moved 

this Court. ON 7.7.2000, this Tribunal observed 

that there will be no objection for the respondents 

to consider the prayer for posting of the applicant 

at Happy Velley, Shillong on the statement 

made by the learned counsel for the applicant 

that there was a vacant post at Happy Valley, 

Siiillong. It may also be stated herein that 

the applicant in his application for transfer 

on request for the year 1999-2000 cited three 

K.V.s/Institutions for his posting, namely any 

K.V. in Guwahati, any K.V. in Shillong and 

any K.V. in Tezpur. It has now been stated 

by Dr Todi that as per instructions, vacancy 

of UDC at K.V., Happy Valley, Shillong exists, 

but in that office the wife of the applicant 

is working as Head Clerk. Dr Todi submitted 

that...... 
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Order of the Tribunal 
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that the posting of the spouses in the same 

office under the situation will be disconcerting cr 

that may upset the apple cart. He also submitted 

that there is no other vacant post at Shillong 

and such vacancies are also not available either 

- at Guwahati or at Tezpur to accommodate 

the applicant at this stage. Let the respondents 

file an affidavit on this matter indicating the 

vacancy position alongwith the records. In the 

meantime the respondents may consider the 

case of the applicant in the perspective of 

a make-shift arrangement by providing the 

applicantEwork against the available vacancy 

indicated above, viz, at K.V,, Ha.ppy Valley, 

Shillong purely as an ad hoc measure. It is 

accordingly ordered as such to consider the 

case of the applicant. This, has become necessary 

in view of the fact that, the applicant was 

released on 17.11.1999 and since4he o 

I*st' the applicant is not in a position to draw 

the pay and allowances attached to his tenure 
I of the post. Needless to state that a Government 

servant will begin to draw the pay and allowances 

attached to his tenure of a post with effect 

from the date on which he assumes the duties 

of that post as per the mandate of F..R.17. 

List the matter again on 1.11.2000 

for the Affidavit of the respondents and records. 

1 
Vice-Chairm an 
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O.A. 195/2000 	 4 
Date( 	Order of the Tribunal 

? .11.00 	Heard Mr G.K.Bhattacharyya, learned 

In counsel for the applicant and Dr B.P. 

• Todi, learned counsel for KVS • Dr Todi 

submitted that the applicant has already 
been 
Lordered to be posted at Happy Valley 

Kendriya Vidyalaya, Shillong in pursuance 

of the order of this Tribunal. Mr Ebatta-

charyya submitted that he has no instruc-

tion and seeks two weeks time to take 

instruction. 

List on 16.11 .20 00 for further order. 

• 	 Vice-Chairman 
pg 

16.11.00 	Heard Mr G.N.Das,learned counsel - 

for the applicant and also nr B.P.Todi. 

learned counsel for KVS. 

pursuant to the order dated 27 .10.99 

the applicant who was serving as UDC at 

Lekhapani was transferred to Tura. The 

• applicant submitted a representation 

before the authority for considering his 

posting in any one place of his own 

choice as per the policy. By order dated 

17 .11 .99 the applicant was relieved from 

the Keridriya Vidyalaya, Lekhapani with a 

direction to report to the Principal, 

Kendriya Vidyalaya, Tura. In terms of the 

order the applicant reported for duties 

at Tura but he could not be accommodated 

at Tura. The Principal of the Kendriya 

Vidyalaya, Tura accordingly certified 

that the post of UDC was not vacant con-

sequent upon the joinipg,o 	i J.Hussair. 

UDC. He was accordingly reported to the 
Assistant Commissioner,

A  
Guwahati Region 

for further necessary action. The trans-

fer order dated 27.10.99 was accordingly 

cancelled. Thereafter, the applicant 

moved this Tribunal praying fora direc-

tion for placing him either of place5 

coritd.. 
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Notes of flic Regi3try 	Date 	 Order df the 'Tribu nal 

16.11 .0C of his choice i.e. Guwahatj, Shillong or 
Tezpur. Du -ing the pendency of this 

application 1it has now been reported/ that 
by order No.1 0-4/2000-J(VS(GR)/6875_82 

dated 31.10.2000 the applicant is trans-

ferred to Kendriya Vidyalaya. Missamari 

at his own request with immediate effect 

instead of Keridriya Vidyaiaya, Tura. It 

has been stated at the Bar that the 

applicant by this time has Joined the 

Kendriya Vidyalaya, Missarnari. 

Mr Q.N.Das, learned counsel for the 

applicant submitted that the period of 

absence from duty of the applicant is to 

be regularised and a direction should' be 

given on the respondents to regularise 

the aforementioned period of absence. 

Since -the applicant complied with the 

order of transfer and now posted at 

Kendriya Vidyalaya, Missamari and he was 
elieved from Lekhapani on 17.11.99 for 

joining at Tura and he could not be acco- 

.odated there and now has joined only 

fter the order dated 31.10 200O, the 

espondents shall now take necessary 
teps for régularising the period of his 
bsence as per law. 

The application is accordingly dispo-

sed of. No  order as to costs. 

-::-° 
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114 THE CENTRAL ADMINISTRATIVE TRIBUNAL : JWAHATI BENCH: 

GIJ,VAHATI. 

(An application U/s 19 of the Administrative Tribunals 

Act, 1985 ). 
I,l-  t •  

O.A. NO. 	/ f) 	/2000. 

Shri Mukut Hazarika 

Son of Shri Surya Ram Hazarika 

U,D.C., Kendriya Vidyalaya 

...A22licant. 

—Versus- 

Union of India ( represented by the 

Secretary to the Govt. of India 

Ministry of Human Resources and 

Development, Govt. of India 

New Delhi ). 

Kendriya Vidyalaya Sangathan, 

18, Institutional Area , 

Shahid 3itSingh Marg 

• 	New Delhi-110016 . 

Assistant Commiss loner , 

Keddriya Vidyalaya Sangathan, 

Guwahati Region , 

Maligaon (As5am ) 

contd... 



2. 

Assistant cctnmissiofler , 

Kendriya vidyalaya sangathan1 

silehar Region 

ilchar (As Sam) 

Principal ,,Kendriya Vidyalaya, 

Lekhapafli 

District :- Tinsukia (Assam). 

Principal, Kerkdriya vidyalaya 

Thra (Meghalaya). 

..   Respondents- 

I: PARTICULARS OF THE ORDER AGA]NST IAHICH THE 

APPLICATICN IS MADE: - 

i) 	 Office order dated 27.10.99 paed by 

the KendriyaVidyalaya sangathan (K.V.S. in hort), 

RespOnderlt.14o.2 and communicated 	its office 

memorandum• No F.4_1(1)/99_KVS(EV) dated 

27.i0 , 99  whereby the transfer of the employees was 

ordered with immediate effect on request the 

applicant was also transferred, alongwi.th others, 

from Lekhapani Kendriya vidyalaya to Tura Kendriya 

VidyalaYa arbitrarily although being eligible for 

transfer on request , he, opted for choice posting 

at any K.V., Cuwahati, any K,V.,ShillOflg and any 

K0V., Tezpur only 

coritd.... 

(. 



I 
(*. 

4- 

JEL 

3. 

Order dated 17.11,99 passed by the 

Respondent No.2, as canmuriicated by its office 

memorandum No. F.4_1(1)/99-KVS.(E.IV) dated 

17,11.99 whereby the transfer order of even number 

dated 27.109.9 in respect of the applicant traris-

ferring hihi from Lekhapani K.V. to Tura K.V. , was 

cancelled . 

• iii) 	 Illegal and arbitrary action of the 

espOndentauth0rit1es in not considering and 

• 	responding to the representations submitted by the 

applicant praying for his posting at K.V., Happy 

valley (Shillong) on spouse ground as his wife is 

also serving at K.V., Happy valley (shillong) in 

terms of his application dated 18.5.99 for transfer 

on request, 19992000. The said post ás still 

lying vacant 

2: JURISDICTION_GF,._ TH73 TRIBUNAL 

The applicant declares ttlat the sub-

ject-matter of the orders against which he, wants 

redressal is within the jurisdiction of the 

Tribunal 

3 : LI11ITATI0N :- 

The app.icant further declares that the 

application is within the limitation jrescribed 

under 5ectiOfl 21 of the Administrative Tribunals 

ACt , 1985 

contd. 
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4 : FACTS OF THE CASE :- 

That the applicant passed the iqatricu- 

laton examination in 1918 and due to acute finan-

cial hardship , it becaae impossible for him to go 

for higher education 

2) 	 That the applicant was duly selected and 

appointeds Lower D1Vis.Ofl Clerk L.D.C. in short) 

in 1984 In Kendriya Vidyalaya sangathan . He was pos-

ted to Kéndriya Vidyalaya1 w.v. in short) Aizl 

(Miz orarrt ) . He j olned his dut ies at K .V., Aizl in 

May, 1984 where he continued till Ctober, 1988 .He 

was thereafter transferred and posted to K.v.,iekha- 

pani in the dIstrict of Tinsukia AssaLn) where he 

joined his duties intober, 1988. While serving as 

such, the applicant was prnoted to the rank of 

upper DivisIOn clerk W.D.C. in short) in 1994 and 

allowed to continue as such in the same Vidyalaya. 

The applicant was working in K.v., Lekhapani from 

1988 to 1994 as L.D.C. and from AuguSt, 1994 till 

1999 as U.D.C. 

• 	 3) 	 That the K.V. Sangathan, New Delhi 

RespOndent N0.2), by circular Ineraorandthfl No.F111 

99-Kvs 	stt-III) dated 26.4.99 addressedto the 

Principals of all the Kedriya vidyalaya in India. 

• 

	

	 inviting fresh applications in prescribed forntat. 

from the teaching and non-teaching staff for"Arinual 

Request Transfers" during the year 19992OOO.The 

contd... 



5. 

circular stipulated that only those who would have 

canpieted one years stay as on 31.3.99 at the same 

Vidyalaya/StatJ- 0nS were eligible to apply for such 

request transfer 

It would be pertinent to point out that 

the applicant Was serving at K.V., Lekhaparli from 

1968 continuously and he had becane eligible for 

applying for.request transfer . 

copy of the said circular memorandum 

dated 26.4,99 is annexed herewith and 

marked as Arinexure-I. 

4) 	 hat in pursuance of the said circular 

memorandum dated 6. 4.99, the applicant submitted 

his application in presci"ibed format on 18.5.99 

for tranisfer on request during the year 1999-2000.. 

The applicant gave his preference for choice posting 

at any Kay., Guwahat]- L where there are five K. 

• 	 vidyalaya ), any Kay., shillong kwhere there are 

four K.Vidyalaya) and any KaV., Tezpur wiere there 

are two K.Vidyalaya) in order of preference. It 

... 	. . - would-be pertinent to point out that Shri.mati 

Binaparli Hazaika, wife of the applicant, has been 

serving as Head 1ssistarit w.e.fran july,1997 in 

K.V., Happy Valley, ShillOng and as such the appli-

cant opted f or posting -in any K.V. in shillong on 

• 	 spouse ground. 	applicant also preferred choice 

posting at cmwahati- to look after his ailing pare-- 

nts  who are above 75 years of age . . The Principal, 

contd..' 



6. 

K.v., Lekhapani (ssarn) duly forwarded , on 

18.599, the application £i.J.edby the applicant to 

the :sstt. CrunissiOner, i.v.s., Silchar Region 

Fespondent No.4; and the applicant had come to 

know that his application was scnt to the Respondent 

No.2 alongwith the applications filed by others of 

Silchar Region 

Copy.f the said application dated 

18599 is annexed herewith and marked 

as flnexure- Ii. 

5.' 	 That the applicant begs to state and 

submit that he, as L.D.c., served in K-V., Aizwal 

from 1984 to 1988 iAll alone as. no U.D.C. was posted 

there keeping the post of U-D.C. vacant all through 

the period. The ajplicant had to cover the duties 

of the u.j.c. also during that period. The s-taff 

position was also similar at K.V., Lekhapani when 

the applicant joined there as L.D.IC. in september, 

1988- There was no U.D.C. posted to K.'. 1iekhapani 

against the sanctioned post for which the applicant 

had to cover the duties of the U-D.C. also when the 

applicant Was promoted to the rank of U.D.C. in 

1994,   he was pos ted to K .V, Lekhapan I a ga Inst the 

existing vacant post . On his promotion, he had to 

attend to the duties assigned to the L.D.C. also 

6) 	 That the applicant iias been discharging 

his duties honestly, sincerely and to the best of 

contd,.. 
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7 , 

his ability and there was no occasion when the appii 

cant incurred the displeasure of his superiors at 

any point of time 
/ 

7) 	 That the applicant became shocked and 

surprised to have.received the office order dated 

27.10.99., passed by the Respondent No.2 as cQ'nmuni-

cated under cover of his office memorandum No.F'4-1 

(1)/99Kvs (E.Iv) dated 27.10,99 whereby some emplo-. 

yees in the rank of Librarian Head clerk, UD.C., 

L.D.C. and Laboratory Attendants were tracsferred fr(m 

one KV. to another K.v. It would appear fran the 

said transfer order that the transfer of the employees 

was ordered iti:i. immediate cfect on request only 

The applicant was similarly trariferrei front K.V., 

LekhaPafli to KV. Tura .Neghalaya) on request although 

the applicant never opted for posting on choice to 

KmV4, Thra. The nane of the applicant appeared at 

serial No.2 at page 2 of the said transfer order 

It would be very pertinent to mention 

here that the applicant opted for request posting at 

K.V., GUwahatill K.V.. shillong and K.V,zpur in order 

of preference in his application dated 18,5,99 	nne- 

xure-II) and he nsver opted for posting at K.V.Thra. 

Uthough the transfer was ordered onrequest the 

applicant was transferred to Tura for which he never 

opted . The applicant was transferred to Thra for no 

apparent reason arbitrarily and in colourable exercise 

of powers by the pespondent _authorities.It was 

contd... 
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apparent frii the impugned transfer order dated 

271099 that the post of U.D.C. at Happy Valley K.V. 

is lying vacant till date after the transfer of Mr. 

Shaji Be to Erriakularn K.V. fran that pot. The app-

licarit could have been easily posted against this 

vacancy at Happy Valley K.V. shillong) as Shillong 

was one of his choice stations for posting 

A copy of the said impugned transfer 

order which will speak for itself is 

annexed herewith and marked as 

Arinexure -III. 

That the applicant begs to state and 

• 	 submit that he has been posted to hard locations 

since the date of his apointfltent in the organi.sation 

inasmuch as Aizwal in Iizoram and Lekhaparli in AssaM 

are located in remote places in the NEgiOfl and 

considered as hard stations. The applicant has not 

been able to stay with other members of his famIly 

during the entire period fran 1984 to 1999 as his 

wife, as Stated above, is also an employee of the 

sangathan and now posted as i-iead clerk in K.V.,Happy .  

Valley in ShlllOflg and as such he is facing :untOld 

hardship in life . 

That the applicant begs to state and 

submit that , as staLed above, the applicant has 

served in Aizwal and Lekhapafli which are considered 

hard stations continuously fran 1984 till date and 

coSitd 
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as such this aspect of hardship faced by the appli-

cant ought to have received spedial consideration 

at the hands of the respondent-authorities but the 

authorities have declined to consider this aspect 

of the mater for reasons best know to the authori-

ties only 

That the appllcant, on 8.11,99, request 

the Principal, K.v., Lekhapani in writing requesting 

him not to release him as he had taken up the matter 

of his transfer to Tura with the authorities . 

That immediately on receipt of the afore 

said transfer order dated 27.10,99, on 8.11.99, the 

applicant , on 9.11.99, also submitted a representa-

tion to the respondent No.2 through proper channel 

statiQ, inter ella, that Guwahati, Shillong and 

Tezpur were his places of choice posting but instead 

he was transferred and posted to Thra on choice. It 

was prayed that his transfer to shillonq might be 

considered on spouse ground alone. The post of U.D.C. 

at KV., Happy valley, shillong is still lying vacant 

and as such his case for posting to Shillong could 

be considered 

Copy of the said representation dated 

9.11.99 is annexed herewith and marked 

as Anriexure- IV. 

12) 	 That the principal, K.v.,Lekhqpani,under 

cov e r of h is of £ ice mera o No. F • A- 5/KVL/ 99-2000 / 1 57-

159 dated 9,11.99, intimated thie Respondent 1o.2 

coritd... 
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10. 

that the applicant was transferred and posted 

to Tura although it was not his choice place of 

posting and as such he Was not relieving the app-

licant immediately. The copies of the said memo-

randum Was also endorsed to the respondents No.4 

and 5 for information 

Copy of the said memorandum dated 

9.1199 is annexed herewith and 

marked as Arinexure- V. 

13) 	That, thereafter,the lrincipal, Kay., 

Lekhaparii,. by his order No. F.A-6/KVL/99_2000/174 

dated 17.11.99, relieved the applicant fran K.V., 

Lekhapani on 17.11.99 and directed him to report 

to the Principal, .V., Thra in terms of the tran-

sfer order dated 27.10,99 (trinexure_iii) 

Copy of the said order dated 17.11.99 

is annexed herewith and marked as 

Arrnexure VI. 

- 

14 	 That the applicat, thereafter,beirig 

a loyal employee proceeded to Thra and reported 

his joining at K-V., Thra In teriiis of the.transfer 

order dated 27.10,99 (nnexure...iir) and relieving 

order dated 17.11.99 (Anroxure_vi). The applicant 

became shocked and surprised to know that the 

post of U.D.C. was not lying vacant consequent 

upon joining of one J. Hussain as U-D.C. as 

ordered by the jespondent Lo.2 vide .order No. 

- 	 contd.... 

V . 	 V  

4,. 



ii. 

ON 

• 	 F.4_113)/99-KVS(2.IV) dated 13.10,99 

It is not understood as to how the 

• 	 Responde1t No.2, while issuing the transfer order 

dated 27,10.99 in respect of the applicant, ignored 

its own earlier order dated 13.0,99 posting hri 

J.Hussain as U.D.C. at K.V.., ftira. The Principal, 

K.V., Thra, finding no wayout, had directed the 

applicant to report to the Asstt. Coriraissioner 

KVS, Guwahati Region, GuWahati -12 Respofldent No. 

3) for taking further necessary action in the 

matter . The Principal has issued a certificate to 

• that effect vide her memo No•. 9-1/KvT/99_2000/ 

11501151 dated 22.11.99 . 	 .1 

Copy of the said certificate dated 

• 	
22.11.99 Is annexed herewith and niar- 

ked as 	ex 

15 	• 	That, as directed, the applicant, on 

24.11.99, repOrted to Asstt. commissioner ;  

Guwahati Region, Guwahati. 12 who in turn , issued 

his office order No. F.10_3/99_KVSGR)/7839_42 

• 	dated 24.11.99 whereby the applicant was directed 

• 	 to repor.t to the Pr Inc 1Pai,  K.V., Lekhapani as nIS 

transfer to K.V.,Thra in terris of orde± dated 

- 27.10.99 had since been cancelled. in this conrie- 

ct.ion the applicant begs to state and submit that 

WO ft Lekhapani Kv. on transfer when he was 

contd... 



12. 

duly relieved and after attending farewell tea 

party and as such he did not proceed to Lekhaparii 

K.V. for the.Secorid time, specially when the claim 

of the applicant for choice posting Was legitimate 

and due to him . it was not understood as to wh 

the applicant could not be accc!llmodated against 

the vacancy atHapy Valley K.V. caused by transfer 

of ir.' Shaj I 3 to Ernakulam and such action on 

the part of the authorities would clearly confirm 

that the order dated 27.10.99 Annexure-IIi) was 

issue.d arbitrarily and without proper application 

of mind. .s the cia irn of the applicant was due. 

he was under the legitimate expectation that his 

case would be considered by the aut1'orities but, 

surprisingly, nothing has been done till date 

h c oP.y of the s a Id ord e r d ate d 24 • 11. 9•9 

and a' copy of the order dated 17.11.99 

passed by the Respondent No.2 candelling 

the transfer order dated 27.10.99 in 

respect of the applicant are annexed 

herewith and marked as Annexure VIII_and 

IX respectively. 

16) 	That the applicant begs to state and 

submit that hardship is a special circumstance to, 

be taken into consideration in.the aiatter of 

transfer . The applicant has been serving all 

through in _-4izwal , an3 Jekhapani and both 	the 

'places were considered hard statiors, In terms of 

the itemorandum 'No. F_1_1/99_KVSstt._III ) 

coritd. . 



• 	 - 	 __.I__ 

dated 26.4,99 Annexure-I) 'issue.d by the Respondent 

No.2, the applicant becaite eligible . Although one 

had to canpiete one years Stay as on 31.3.99 at 

the same vidyalaya/stat ion to becone eligible for 

applying for request trapsfer', the applicant had 

been serving, in Lekhapani K4V.. continuously since 

1988 and as such he appld 'for request transfer 

for the year 1999-200U which was duly recanmerided 

• .' 

	

	 by the Principal, Lekhapani K.V.(Annexure-.II).The 

applicant was legitimately expecting his transfer 

on reque St to any of the three places but he Was 

shocked and surprised when he found that he was 

transferred on request and posted to Tura R.V. 

• 	 . 	. 	 although he never' opted for Tura as on(Aho placds 

for transfer on request. The applicant had virtu-

ally broken down both physically and mentaliy 

Tha' the applicant 	thereafter on 

25.11.99, submitted a detailed representation to 

the Respondent No.2 explaining the circumstances 

under which' the applicant had been subjected to 

various hardship and praying for consideration of 

his posting on request to KV., Happy Valley 

(hillong) as he opted for the sme in his appli-

cation (hnneure,-II) but, surprisingly, the app-

licant has not received any response . 

cOpy of the said representation is ann-

exed 'herewith and marked as Annexure-X. 

That the applicant became a cQxipletely 

frustrated marl when he did not receive 	any -- 

contd... 
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response from the Respondent N0.2 . The applicant, 

on 24.12.9 9 , submitted another represcntatiori to 

the Respondent No.2 similarly praying for consi-de-

ration of his 5Ostiflg to K.V Happy Valley (si'lil 

ong) Or to KVS, RO, Guwahati as both the posts of 

U.D.C. are lying vacant till date . The ap)1 cant 

has not received any response in this regard till 

date 

• 	 Cn10.2.200U the applicant submitted ano- 

• 	 ther representation to the Respondent No.2 with 

the hope that he would get justice and fairplay 

in the matter but, surprisingly, nothing has been 

done till date 

The representations dated 24.12.99 and 

10.202000 are annexed herewith and marked 

as Annexure-XI and XII respect ivéiy. 

19) 	That the applicant has become highly 

aggrieved bythe extremely arbitrary and capricious 

action of the respondentauthOrities in not coni-

dering the case of the applicant for his transfer 

on request to the places cited in the application 

in order of preference for which he is otherwise 

eligible , he has now approached this Hon'ble Tri-

bunal praying for relief as this is a Lit case 

where this H0n'ble Tribunal would exercise juris-

diction and grant relief . 

contd... 
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5 : GROuNtSFOR RELIEF WITH LEGAL PROJISIQS:- 

0) 

1 	For that an apparent mistake has cfept 

into the transfer order on request dated 27.10,99 

(nncxure-III) inasmuch as the petit ionr was tra-

nsferred and posted to tura KV. although he never 

opted for choice posting at Thra and as such the 

action of the autiority is bad in law and liable 

to be set asiöe . 

ii) 	For that the appl.cant alongwith others 

who are similarly situated are eligible for cbnsi-

deratiOn and transfer on request in ternLsof the 

guidelines professed in iteoraridum dated 26.4.99 

nné>ure-I)t unfortunately all others were 

posted to their respective places of choice while 

the applicant has been meted out an extretely arbi-

trary. and capricious treatment by transferring him 

to a place, i.e. Tura K.V. which he never opted in 

his application dated 18.599 (Annexure-n)  and as 

such the action of the authorities is bad in lw 

and 1iabl to be seL aside. 

III) 	For that, although the applicant is 

liable for transfer, he is also entitled to the 

guaranteed protection of irbicies14 and 16 of thb 

Constitution of India and in the instant case,the 

applicant has been singled out for transfe on 

recuest although he never opted for sch station 

(Tura K.v.) while the remaining 55 (fifty Live ) 

personneiwere given stations as per their choice 

contd... 

-,/7 
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and therefore , the action of the authority clearly 

contravenes the cOnstitutional provisions of 

Articles. 14 and 16 and as such the action of the 

authority is bad in law and liable to be struck 

down 

rv.) 	For that the applicant has been staying 

in hard locations iAizwal and Lekhapani) since 1984 

leaving his wife and children all alone in Shillong 

and c onsequently, the action of the authority has 

resulted in uprooting his family, causing irre- 

parable harm to the applicant and driving the app 

licant to desparation and as such the action of the 

- authority i5 bad in law and liable to be set aside. 

v) 	For that the authority is required to 

follow the policy of transfer on request which Is 

reasonable and fair and should apply to everybody 

equally and that not having been done in the case 

of the applicant, the action of the authority is 

bad in law and liable to be set aside. 

VI) 	For that the authority has rrade the order 

on request posting malafide and In colourable exer-

cise of powers and as such the action of the autho-

rity is bad in law and liable to be set aside 

vii) 	For that in any view of the lilatter, the 

action of the authority in tra-sferring the appli 

cant to K.V.,'I.ira On request transr though he 

never opted for such station, is bad in law and 
liable to be set aside 

. 	3 COflL . . 
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S 	 6 : DETAILS OF THE REMEDIES EXHAUSTED: - 

The applicant had f fled representations to 

the Respondent No.2 prggf for transfer on request 

to the places cited in the application for such 

transfer in order of preference but the ccmpetent 

authorities had not taken any remedial step till 

date for removing the extremely arbitrary and cap 

ricious treatmient meted out to the applicant 

7 : NATTERS NCT PREVIOUSLY FILED OR PENDING WITH 

ANY 0TH ER 'COU RT : 

The applicnt further declares that he 

has not previously filed any application 1  writ 

petiticn or suit regarding the matter in respect of 

which this application has been made before any Court 

or any other authority or any other Bench of the 

Tribunal nor any such application, writ petition or 

suit is pending before any of them 

8 : RELIEF SOUGHT: 

It is, therefore, prayed that Your 

Lordships would be pleased to adrit Ithis 

application, calif or the entire records of 

the case, ask the - respondents to show cause 

as to why a direction/directions should ntt 

be issued  to the respondent-authorities to 

consider and order transfer of the applicant 

c ontd. . * 



18. 

in terms of memorandum dated 26.4.99 issued by 

Respondent no.2 (Annexuro-I) and the applicatiOn 

duly submitted in prescribed format dated 

18.5,99 which was duly forwarded by the -rinc1-

gal, K.V.. Lekhapani .(Annexure-II) to any of 

the choice places/stations ( any K.V. in Guwa-

hati , any K.V. in shillong and any K.V. in 

Tezpur ) and after perusing the causes shown, 

if any and hearing the parties , direct the 

respondent-authorities, specially respondent 

No.2, to consider the transfer and posting of 

the applicant to one of the choice stations in 

order of preference recorded in his application 

(Anriexure-Il) and/or pass any Qther order/orders 

as your Lordships may deem fit and proper. 

And for this act of kindness,the applicant, as in 

duty bound, shall ever pray 

9 : INTER IM _IF ANY, LPRAYED FOR_: - 

It is further prayed that your Lordships 

would also be pleased to direct the respondent- 

authorities not to fill up the vacancy of 

U.D.C. in Happy valley K.V., Shillong till 

final disposal of this application 

C ontd... 

o 0 
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10 ; Does notarise. The application will be prese-

nted personally by the advocate of the applicant. 

11: PARTICULARS OF THE POSTAL ORDER IN RESPECT OP THE 

APPLICATI.a FEE:- 

I.P.O No. 	 dated 	 ,issued 

by the Qiwahati Post Office payable at Guwahati 

is enclosed . 

12: LIST OF_CLOSURES •:- 

As stated in the index 

/ 

c ontd. 

11 
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I t  Shri 1vukut 	zarika, son of hri 3urya Rain 

i-jaLarika, aged about 40 years, resideflt of Viflage:majgaon,. 

Jorth Guwahdti, Guwahati —781030, tiereby, verify that the 

contents in paragraphs No.J1Oi 	 2are true 

to my personal knowledge andthoSe made in paragraphs No. 

are 

advice and that 1 have not suppressed any material fact . 

Date :- 26. 6.2000. 

Place:Guwahati. 

SIGATURE 

...• 

/ 
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18. lfttitutional /\na, 	 .'. ...... 
Shahid eet Singly M 	 .......... ' 	. '. 

New Delhi: 11OUT' 	 r 	 . 

p 	. 	. 	.. 

Dated: 26-4-1999 
The Principals 

	

U' 'I.,,, 	f 	• 	.;. 	p All scnanya Vldyalaya 
 

	

- 	
.. 	.r•.p l  

Subject Annual Request Transfers in respect of Teathing & 
- applications 	 Non-Teac1g staff of Kendya. Vid year 1999-20 	 yayas fo the 

	

• . 	. 	 00 	 - regarding. . 	 : 

., Sir/1adam,  

'I  Fresh applications are invited from Teaching & Non-Teaching staff cifViyèJayas (other than Principals ind 
Vice-Princip) for effecting transfers 

during the year 1999-2000. Only thos who would have couipieted one y'ear's stay as on 31.3.99 at the same , Vidyalaya/Statjon are eligIble to apply. . . 

Pub1jcj  

	

Therehas beengeneratcomplaints 	 accompanyin 
to the applicants. Awareness of the instructions is necessary to fill up the 4plications without zniátake and in ihe correct Code(s), wherever necesary. Therefore, a set of 3 copies of this letter is being sent. One copy is meant for official use, another for library for reference of prospective applicants and the rest .fpr disp Notice Board. lay on the .Vidyalaya 

	

' 	' :, 	•, . 	

. 	.. 	 f) 

	

/,. 	 .. 	. 	 '.c.-;:• How to aDDlv 	 1, 1 1 
--I 	 f' -tt,..;''. 	,., 	. 	. 	' 	•. 	

ii''r 	 { Eligible employecs desirous of seeking transfer may prefer 
'irpo 	n(m qindrupncat.) in the enctoed format after carefully going through the accompanying 

j 	. ..... 
instructions, O .... et of application is sufficient if all the' 	' 

thoices are outside the region. Separate sets (one for intra and another for inter) 
j 

aie necessary in cae the choics .ftd1 within and outside the region. 	 .. 	
. 	. 

. 
' 	 . 

Code of Conduct regarding canvassing of non-officiaWnutsjde influence. 
Attention of all concerned is drawn to the provision of Artick 5(27) ofEdutionCodcantRule 20 oICCS 

4, 
(Conduct) Rules. Theemployees éoncemcd be informed that any vioatin th&eof shell render them libable for 
dIsciplinary octi'n. Canvessing many form, overt orcovert, direct orindirect willautomalkally disquatifa teacher 
from being considered for transfer and his/her name will be removed from the priority list of transfer and 
disciplinary action wilt be taken against the teacher as per CCS(CCA) Rk 	1964. 	. 

S. Format & Enclosures 	 . . 

' 
The application, when reproduced, must conform to the gii 	16rhát both in form b ild 

.1. should it exceed two sides of a single Ioolscape paper. No elclosire3 -are aHo'ed 'with the application. An ncctitint 
of the pressing problems in seeking transfer can be given at Column (13), lut no sepaz3te representation should be attached to the form. Medical Certificate in support of requests ônMcdical grounds and/or declaration regarding 
employment of spouse are part of the application. They should be obtrned on the body of the form at page 2 Itself 

- to avoid detachment,  

6. Endorsement 

The application and declaration wherever necessary must 'e signed by the employees hiflceif/hersetf" 
Application endorsed by spouse, parents etc. for and on behalf of the employee is not acceptable nd should' no 
be forwarded. Medical Certificate must bear the signature of ttV1 	"eon/Chief Medical Officer. 	v 

A 
., 

Similarly, thi f9rwarding note must be endorn 	y tie 	ndpal after satisfying himself /herself 
personally of the correctness of the entries. ft has been observa..ii .3t the details furnished by the applicants arenot 
subjected to proper verification before endorsing the forwarding note. Vhrrelbre, the Principals are tequizsted to 	J ensure correctness of the entries, patliculaily in cok,mns 4,7,1O,12,l4,15 & 16 of the application, so that wrong 
information d.oes not affect priaritisation. 	 , 

.... .. ....................... 

-- 

1' 

4 
0. 

No. P. 1-1 /99-K VS (Estt-1J1) 



* 
Alk JIM  

Submission of Appiications 	 . 
Applications of staff may be collected in qued.%c1licate by 20.5.99. These may be anged as inter a. 	• 

rrOnal requests and forwarded in duplicate (in two lots with seprat lis(s) to reach the ssistantCommis 
of the region concerned not later than 25.5.99. One copy may be retained in the Vdyaiaya rid the remaining 	.. 
coitaining Principal's endorsement returned to the employee for reference and rccord. Apications of empiy 
wl have not completed one year stay in the Station as on 31.3.99 should not be forwa4ied. Advance copies 
applications or applications forwarded directly by the Principals will not be entertained iz the Hq. No request for 	• 

cancellation of transfer, once effected will be entertained. 

Late Application 
Applications received late will not be considered. The employees and Principals should, therefore, strictly 

adhere to the target dates in para (7) above. 

Yours faithfully, 

(Dr. P.K. Tiwari) 
'Deputy ornndssioner (Adnrn.) 

Copy forwarded for information and necessary action to: 

. Assistant Commissioner, all Regional Offices, Kendriya Vidyalaya Sangathan. He/She is requested to 
send one set of inter-regional transfer applications in accordance with the instructions contained in letter No. F. 1- 
'1 /95-K VS (Estt-111) dated 6.2.95. Last date for receipt of applications in th e KVS(HQ)  will be5i599. Intra-regional 

transfer requests need not be forwarded to Sangathan HQ. 	 . 	 . . 
All Officers and Sections of KVS(HQ.) including Training Wing. 	 . 

• 	
(Dr. P.K. Tiwary) 

Deputy Coitutissioier (Admn.) 

H 	
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KEPDVAVDYALAYAANATHAN 

LEi'-)flp.N)] 	 [IE 	I 	[91 VIDYALAYA 
JrtatianCcre 

APPLICATION FOR TRANSFER•ONRIiQ1JEST 1999-2000 
-. ...4Jrnd :, 	ruic'n~ crrfuUt, fr(t"!Uiiç or) 	. 

1 Name IM lu 	1UJT 	1RLR1 2 lAI 	I 	1 	I 111 	1 	IJ 
2. Dale of birtii 3. Dale of appointment 	 4. Dale fmmwltkh pottd 	t be 

- 	

S 	 Vidvayn/ 5Laton ii' irstirt & 

JI1LqLijii 	ioILcWJjj 	IILjJiis18 i 
5 Whether Male/Female J4 	b. Ltst held 	 7 Suh-(od 

CATEGORY 	 DlV1StO 

8 Growds for Transfer 
 

EIIGI1 	LkIJ 
Sthlion 	 - 	 eln 

{IllY J4  V llyLJk1flT i LI cit 
- 9. (a) iroice \idyaiaya/S1ation 

• 	
. 	 [iINYK.V.,WLLOt\iG; I 	L ;!o1  

I It g ion Code 1 
) In case-you arc ir.icrcsied in lrn(rr to airy K.V. iii a i' , ir ticuLr  

l(cturr irdrclt the i Ie1tO< 	In Ir itoh i i Reg ion 	 L 
Station whcre sptruse is working 	 . V.. i-iPPV YPL)S.!FY 

Il.hive you nbtirwd a medical rrtifiC.1lC ritira(' 	 r 1\i  i 	 J' 	nil op 	1 J 
12. I hive you g iven the dcclatation regarding the 	 cort Code 

employment and place of psling of spouse? 	 ) 	 — 

13Narra the Con't clllngj rrl km(s) It 	 L&4f 

'tear 
 

71(mlli, where iran.cf erred icaaon Code 

Details of last transfer 	 S 	[]IJ 	'j}(V,Pr7WJLi [L] 
Type of disease cçrtificd in MC dverleal 	 ELI) 	Pease hit up 	

. 

Relationship of the patieni  wit)" th ppIicant 	•. 	 in Cic 

1, Shfl/SUlt./flh_JI_L4J.~Ji2__Jjgf!5- 	do hereby affirm that tire informstlun given in 	 0 

columns 01 to 16 of this application are concct and that the irredical ccrti(icate/dedrratinfl given octica( 1/are 

bonauide. I rrodrstanding tat wrong/uppreed information strait render inc iI1or dscipiiiiamy ation. 

I'I.ice: kc:. v. LE)4R PRN! 	 Snaiuie 

Dale: 	
pj.iu. Jui -1p-2flP.?VS 

S 	
I)r.rnat;i,rh 
	Y- 

W D C- 
Vi tiphyx it Applicahk only lot 1,zofrc s.ilhin the trii.r. 	 S 

Write Oh or I,ru, tiih*lir ,rhrnt ni Q fort' 	 . 	
S 
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Al- . 

—i 

____CERTIFICATE 	. 	. 

I L)r .  

n. 4 	'.gn 	10 	
. ,. t...-.i 

hcrcç:tify tht 	 . 	.- 	 _whu,c 
ic 	iin 

1' 
grture k givvti iIvc l 	tiI(cr1g 1r.r.i 	1cilitc hir ii 

	

hull 	 ..... hhsn' 14 (I.e 	l.u,in in C,ri I At. Iclli,) 

ni iltic 	srur. 	t Il v.iiI,bIc 	1sIht(.Il 	j•ç 	It ic lutther cci hued th.,t iiri.iid dises iwiitiin 
the rrP im hci S pi trit,v&l by ii ie 	.t Vat .1 IN I. 

Nace: 	 . 	. 	 Signaturr of Lite Ltnpctent aullivrity. 

DECLARATION 
(Kindly fill the iiiforin.tion in totd leitcr's. Stri}.c out whichcvr is not llplicbIc) 

i,J1LJ_1<L)7_)Lfl 2 I))j2Sjj... .oIe:ii:iIy disi.0 that n:y s' ' /j lIP 	 f'rr.cntiv 

employed at/u4 4rO WLP ii___1L 	&JL1F1Y .....1LLL: / 

 - 	c -j Ihii/ II't kill vNim 	with Name .nd Dcsignation of innwijiale 	riiir/dI.ik

-tio1sI.eint.w,gwnt is/are as (ohl: 	 1'1T P. 5c.:3N I 
PN.CPL. 

Nzinie aiid OUice/Reiic:ed hiuslnct. or 	Name and dLIIeSS of ltnit'diai: 
J'ro!essiomi Adclre5s of spouse 	 Superior Ohccr or RegisitalWh No. of tib/Prt(cio'i 

Y11212-4  
ppy yjjj.t—y 1_S#;LLot', 1mi'i'_ vnui=v._ 1L.1-012c4l 

-- - 
ii1iiathtu 

For Office use only inKendriya VidyaIya 
(5t,ikr out uhichrix' Lt nef a.k.abitJ 

1. DiscIplinary case4-e 	kisp4a+ed not FendinC/not  csmIemplatcd  nSAiisI 
Shri/Sm4K&i. )''1 L) 	_ H 	 S _.- 

Thc medical cediiicate/dcd.uation given in the application itself is from the competent authority. 

3. Certified ihat the details furnished by the applicintiaetn vcrifkd from the 5errice rec. d9nnd fo 	cort'.1. 

4.5h/He wason1eave/b& _wh 	'4u4g ) _7_ 	onds 	;otAIvny i. dutfrt 

Place: J..V, l_EV HFP N! 
?'amc of th 

I)tt: 
 

LEKHAPANI(Assa 

.1 
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..H • 	 -.,. 	 KEORYA VIDYALYA SANGATH 

	

ESTT. 17 STION ) 	 (Y) 
Area, 

Sthgh Marg, 	. 	 . 	. 
JDELrj- uc 016 

*, 	 — .—---- 
NO.F.41(1)/99_j$( Iv) 	

D?T, 27-1O99 
} 	( 	 -- 	- 	 - 	 --- ----- 

I 	
- . 	 OFFICE ORDER , ..4•- 4 . 	 . - 	 .—. ---------- -- 	 . 	- - ---.-- . . - 

	

- 	 - 	* 	 - - 

: 	 - 
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 The transfer of the following 	 with \ 	immed;Lte effe...c on reauest:..- 

	

M) 	 r 	C 	4 s 	 cV 
1 	•DI3;Y' 	oYi 	-- - 	 '- 

s1. NaTe of te er1oyee 	 Transferred 
L_  Is 	 — — 	_ - - - j — _____ t•___,._______ - 	________ 

- 
J11 	J1 

• 	:c 	• 

Kishora 	 AP Bhuj 	 no.4 Jhar.si 
• 	A. 

02Mr,-A1kaDas 	 Mah&bn 	 Salbon3. , 
I'1s Sushmta Narardi- 	Mohanbarj 	 A1igarh. 

	

• 	
i, 	

- 	:... 
Ms Maya Rani 	J 	 Rajban

•t 	
Ra

. 
 jokri 

-V 	 - - 	 - 

05 • Ms 1av€eTWKL1thres1tha Lànsdown 	 Mobamadpu?, Guargaon 
Mr..Dar.tth singh Yadv- IDpLRishikesh 	Mau • 

I. 	• 	 I 
i4i Rish. Kumar T ivodi 	No.1 Surat 	BanarodhpuLr 1 
Mr Upendr&Prasad Sthgh BSF l -iazribagh 	MG 1 &Contre 

• Banga1o,re 	•. -. •. 	i •i 
09 • Zir ,  Sudhir Jha 	 Cachar Panchgrarn 1 	Kirandu_i' :' 

IiC' Sa?iil Kuntar 	 ONQCajahmundry, 	TrjssurC 

Mr Ndrd Kurnar Bcha ONGC Baroda 	, t No.LSuratgarç$ 

Mr iidraBhan ihgn 	AF$Cnabua 	 Almora 
J \ 	 f 

Mr Jagdish Praad Verma Dhar 	 • • 

• 	 • 	-• 	 •-• 
• 

- 	1 	 . 	 • 	• k.. - : 	- 	.L 	-; 	. 
1. r T. Ramasarny 	 Dorumalai 	 CoL3thaOçe 

2rIir  13.L. Vijay 	 NL..1,(ota 	p 	
1g0 	qdapç 

••. 

: 
- 	-J 	 - 	

Cont. 
 

/ 	 - 	 -. 	•- 	• 
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Saw 

1 	 i  

-'---------- 	
2 

: 
UP 

: :t: 
j'.i 	 . . 	' • 

: 	•: 

• 

Mr Virenclra Kurnar Singh Jalipa Cantt No 	za1io 	' Mr Z'4ukut Hazarka , ri Le}-hap ani ra' 
3. 	Mrr1jp.Sthgh_.. 	ACDadri Roor3cee 
'.4... Mr RUneShCandr1 Verrna ?nSO1 , 	' 

&'Inc1 	Dutta Kokrahar - Chitrananr 
M.P. Pichaj. Nuthu 

17 
Karo Special No.1 Tarnbram 

U 	ZrunIuicr 	ra Azamgarh ti.Ball4r Road Ptna K r &tr 	. 
MCLucknow ' 

M 	jendi Kunir 30fli hs5ar Cantt Karera. 	- 
i,Mr S. ,  SLc&cntdfl Nair No.2 Kasargocle 
11 • 	r Lriknan 	1r2an Rowari uradridg 

B Hapy . Velley rrkulam 1  

jshnu Dittt Sharrna 	A11gar1-i 
V 

lMrIMjhencj.raRin 	' 
r 

Ked1anegr 
?alya3. 

I t 
15 	ir MdcuLa1 Bunkar Miran Sahib 

... 

Pappari Ka1a 	Deihi 
16, 	Mr Dilip Ktirn-..r S1ngh' No.? Raebarelj 	Rihaznagar 
17rN Vi 	an i Rao Gail Vijaypur 

4 
CcELZdilabad 

V 	- 	- 	. 	 V 
LJO1-DIVILONCLERK • 	 SVVV - 	:i  

1... 	Mr P. Purushotham Reddr Donirnalaj V 
• 	2. 	Ms Antithi 	hanmughn ehrdabad Cantt 	allanuxam.  

3. 	1,11 s Asnpinr i<aur No.4 Delhi Cantt., N'..2 JaLañ 
4.., 	HrKrishnaGtai  Shrma OIC Agartala •alig 	 V  
5 (, 	Mr Gcbir'.Than 	Sin.jh Kcylanagar V RPF D 	gPVUr V 

. 11r Brajsh xuraax,  singh Tatanagar 'Ranci 
7.. 	Mr K Tirumala Rao ONGt Barbda Güntur 

8., Mr Nanoj Ku'nar Shinde No..? Gwalior I'6.2 Sagar 

9• 	Mr Rudra PJ. Sirigh K3rra 1\o.i HK Diradun 
Ptrihar- 	 V  

P.. Mr Njrnal Karitideo Dhulchera V 4.FS Barrackpur 	V  

ilNr- 	cimir-f'Br rijrajia,gar Ezalboni 

26 Mr Gizraj Kihore Rjour MDharrdTadpUr 

to 

FL Mr P. i3hjrna Rae 
41 	'L: .O,..S Sninivas 

Mr 3ripati Ginchwar Rao 

. 1-r S.D. Kurnar 

MCIJ Dera. 	 Snikaku1am V 

AflC CVhaxbatia • 	o.2 Vijaywada 

NAD Sunabeda 	CI Adilabad 

MallesWararfl 	 pattern. 

Contd.. .p03- 
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LAY3.?TTDT.. 

; 4O i'r 	irncnan 	 - 	- ynrc.u.L.L 	 Lmnaur1. eU.LarlaDaa 

.. Mr Nipen Ciandra Das 	Masimpur 	 Borjhar, buwahati 

. Mr Durlabh Irasd Tanti 	Gddj-Zt 	 O 	Bolangir 

4, Mr Haipal Sirgh 	 N3hu Shillorig 	No.2 Halwa 

, Mr Pam Shankar Mandal 	Lebong 	 arhara• 

'. Mr Chdr1de 	f'bho -e 	Clement Town 	carnal 

7 Mr 	sitirh Chandra Baidyc No.2 ishapore 	No.1 port Blair 

8 Mr B5endra Nath Sharma 	Doom DoomFt 	Wnroi Cantt. 

ity si 	Cs's Only) 

C 
DY. COM?SSIONR (AGAD'.) 

C(;py 	tO'.. 

 ind.ydua1 conccrntd, 	emplo?ees 
 T1i 	principal of KV where the 	under orders cf transfer 

J.3 currently pont:;. 	should relievt 	the employee conceted from 
later than 15 days- Itho Vidyelat jrdm3diate1Y but in any case not 

' he/she is not relieved. by the 
cf issue of this order. 	In 	ase 

date, he/she shall be deerTd to have been 	e1ieve.' 
stipulated 
cf his/her duties with effect frorn..'thé above dte andjn 	pay 
ilcwanc.s shall be drawn. 	I 	is thepes0flal responsi144tY. 0  

to inform the Sángathaii irrediateiy regàrdth'g.: 
Any lapse/failUre oniie r ijevjrigoining of the candidate. 

in the zeçard would be viewed 	eriousY. 'L 
part of the principal 

 The princoal where the teacher jsgoing to j:Cifl on traflsêr 
date of joining o 	the trn'frred' 

is requestd to intimate the 
in the vidyalaya to thi .s office. 	 S - n1oyce 

 nsOr1Cr, KVS, RO, Concerned. Tn 	Z 	0.. r 	j. c  

 Guard File. 	 - 
.5 

• 	

- S 	
S 	- 	 S 

( 
L.N. NA(,PL 	 / 

SECTION O FICER 	( ' 

• 	
S 	- 

S 	 S. 	
• 	 ••" 	 SS'-'..SS 

S. 

I 

4 

I 	
1 

• .StI.. 
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Att 



r 	. 	 _I 

To 

The Deputy Comuissioner(1C), 
K(!ndriya Vidyildya Sanjathan, 
New Delhi. 

NAXUFffIV 

,Thrugh th2 Principal, Ky, LeKhapni) 

SUB: 	Request for modification in the ru-uest transfer 
order of UDCs - Regarding. 

KVS,Ncw Delhi Transfer Order 
Kv5(E.J:v) dated 2710-99 

bespected 6 ig, 

Mast rp.f3nectifully I beg to statethe 
following few lines for your favourable concideration, 
and necessary action please. 

Sir, With reference to the above mentioned 
transfer order,1 am to ntate that this year I applied, 
for transfer to (1) Guwahti (2) Shiliong 3) rezpur on 
spouse ground. Jut I have been transferred to Kendriya 
Vidyalaya,Tura. Tura is not my choice station and it is 
very far from the stations for which I had applied. It 
is more than 400 km from Shillong. iy home town is Guwahati 
and my wife,s service sttin is Sriiling. 

• 	 Sir, since last 15 sears I have been 
staying very fr away from my home to:ri and from my family, 
before working at K, V, tkhapani,I worked at K.VAizwal 
(Mizorem) which is also very far trom my home town. 
As per above referred transfer order, the post of UDC at 
K.V,Happy Valley(Shillong) is being vacated. Even than 
I have not beon given transfer to K..V,Happy Valley (Sfrllong). 
In the priority list of UDCs my name'is placed in No.1, 

• 	
ir,rny wife also is in much trouble since 

he is staying alone at Shillon .9 with our small child. 

You are thorfore co-ordially requested 
to modify my transfer order and transfer rre to.K.V, 
FJappy Vlle'(Shiliong) on spouce ground and oblige0 

Thanking you, 

yours faif ul ly, 

Dates 9-11-99 	
( MuK H AZARIKA 

U. 
K. V, L ;L~' KH APAN I. 

End: Copy of transfer nrder 
of 	(JDçs. 

-ft 	. c 

• 	)\& 	OeEh. 
• 	1Ic2e 	-c))' 

J\ro. Rp/vvi/'7-2000110 	' 
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:.: 	 Tele 

IIT 	 Kendriya Vidyalava 
LEKHAPANI 

TrqT 	 m Tsukta (Asam) 8   

1' 
To 
The Deputy Co 	ioner(.) 
KenurA.ya Vidy. 	nguthn 0  

JB 	Tranfer - 1eg. 

Sir e  
ith reeronce to your TrnsLer Orthw 

F.4-1 (I)/99KVS (L. LV) dated 27-10-99 •it Mukut ilazartka9  
JDC at this Vidyalay4 has been trnerred to Xcndriya 
Vidyaiyc,rura ut he has ubitted ano. written 
sttemnt to this off-ice that Z X.V,Tura 's not his  
chtc p1ce 3nd requested me to not to relieve hm 
froa thi5 Vidyi3y. fo at prerit I amn not.rellevict him, 
this is ior your icinci infotuation jn6 flwther guldence 
piea, 

rhrkr yo, 

Yzr3 CaithfuIly,  

Mtt.5) 
tG P1UC XP?14 

Cony tm 

The A3tt1. Crnrnissioncr, 	 ., 
for lnfo.plcasa.  

The Prir&ctpul, 	 . 	 4. 
Kendriya 	 . 
for tnopIe 	 . 

G PiLU4C; P.iL 

Attsted b. 

I 	( 	. 
i: 

1) 	j•• 

, 



• 1 

V IV1  

?; k-,•' 
180 

K EX LI RE 
1 

Kendriya Vidyalaya 
4 

/j 	

LEKHAPANI 

ZtT (ir) 	 V 	 Dlstt. Tinsukia (Arn) 

PIN - 786180 

NO.F.A-6/KVL/99-2000/ ,7L1 	Date 17-11-99 

RELIEVING ORDER 

In response to transfer order No,F.4-1(1)/ 
99-KVS(E.XV) dt. 27-10-99 issued by KVS,Hqrs,New 
Delhi,Shri Mukut Hazarika,UDC is hereby relieved 
frpm this Vidyalaya in the A.N, of 17-11-99 iith 
the direction to report to the Principal,Kendriya 
Vidyalaya,Tura. His service book & personal tile 
will be sent later on. 

(BNAUL) 
OFFG PRINCIPAL, 

Th 	 119,42,01VA V1YAL 
Sri Mukut Hazarika, 

KV, Lekhapani. 

CoDy to: 	
-. 	 V 

The Deputy Commissioner 0  (AcAD), 
KVS,New Delhi0 

The Assistant Commissioner, 
KVS,R.O,Silchar/Guwithati. 

The Principal1 	
V 

Kendriya Vidyalaya, 	 V 

Tura. 

Personal file of Sri M,Hazarika0 

Guard file 	
V 

V 	 V ( B N PAUL ) 
• 	 - OFFG PRINCIPMJ 

V 	 ttste4 ty 

V 	 V 	

V 

I 

) 

VV 



/ 

I 	 E 

/+N,tEX 
J 

CIN 

V" 
KENDRyA V1DYAL4YA 

P• 0. ARALMLE TURA, WEST GARO HILLS, 
• 	 MEGHALAYA.74001 

H Ref N. 9.-1/KVT/9920OO/(I ' ' 	 Dated 

CEETI F I C A T E 

This is to crtiy that as per KW(HQ) 

New Delhi tranfer order WOe F,4I(1)/99.'KVS(E.IV), 
dated 2710.99 and K.V0Lekhapca*i letter No.s.6/ 
KVL/99.-2000/178D d6ted•1711-99 9  Shri MukutHazarika, 

(JDC rport& to this vidyalayc in the forenoon of 
22'-11-99 for joiing his duty In K'fura on request 

fransfr from (.V.Lekhapani. 

• 	Since, the post of UDC is not vacant 
consequeni upon jo2.nincA of Shri J.HssianUDC \/ 
vide letter Not P.4'1(l3)/Q9KVS(E.I V),dated 	t 

1310'-99 in the month of Oct'99. 	- 
Hence,Shri Mukut Hazarika is hereby directed 

to report to the AssitantCommissioner,Guwahati Region 
for frtherncessary action. 

To, 
ZShri Mukut Fiazarika, 

• 	U. D. CO 	 (MRS.A.HAZARIKA) - 	 RINClPAL- • 

Copy to 	 fdrty 
• 	 .• 	 • 

j, 	The Assistant Commissioner, 
Kend riya Vidyalaya Sangathan 
Guwahctj RegIonal Office,, 
Gubvahati'-12. 

PIU /CIPAL 
KDRIYA fiDYALA TURA 

1q • 

0:-. - I 
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zip 

I: 	
/Phone 57179? 571798 

Fax : 571799 

KENDRPYA VDYALAYA SANGATHAN 
Regtoaf Office 
Matigao Charja 

-, 	 71 012 	Guwahati : 781 012 

: 103/99 ( 	

: 24/11/99 

	

OFFICE 	DER 
L 

-. 
Refer to the 

certjfjc.te ND.F.9!/K/9O?/ dated 22/U/99 fr Prjncjoal 
KV Tura the Transfer Order 

NO.F.4I(I)/9e.VSLl 	
ddte 27/10/99 Transform9 Sh. Mukut Hazarjk 	UDC KV Lkhaoanj t Ky 

j 	 Tura has boe crflcQl Lcd vido K'1'S(FQ) )ffO 
rdor No.41(i)/ 99KVS(EIV) dc.td 17/li /90 	

cflC1SQd) 1 	
Shrj Mukut Hazarjk 	ua  reort 	 is hereby dICtQd to t) the rI) 	KV Lekh 	irndjtoJ 

L (a SH SHARM) 
'JNITRfy OFFiCER 

Cooyto 	
1/ 

Sh. Mukut Hazarjka, UD: 
2. Th 	ncioa1, Ky, Lckha)-fl1 3 The 'sstt. Compissi 
4. T or KvS, RO, Silch he 	Comm

Coissiner, KYS, vew Oolh] - 6. 

ft 

ç t 

* 

A_tfested l 
• 	

I 

- 	H 

H 

h 	 S  
I 
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' 	 rt 4 'p 

,4 N X UP_T 

IV  

ic - 

• 	 .ththeed J-et Sinch ar 

1'_ 	J 
i f 	 D4T;D. 

 

OFFICE QRr1ER • 	
•: 

t, fl 	 I 

.f-J.i. 	. 

The trinsr in rczpect of undr i'cnticncd employdes brd.r 

v. e this of ice trdns11 orer of ,tven number datedi 40çp Y 
s iere.y cancel1d 	 - 	 .:•s;- 

	

,•. ' 4 	 •• 	 .: 

•t• 	
•j 

)l 	L4UJ 	Of th e,  cnp1oy@ 	 - 

With oiyntin 	 From X.V. 
4.. 	• 

 Shoukut 'Hazxk, WC Lekhapaa 	UX 
(One case rnXy) 	

. 	
• 	 . 

DL 

L 	1: 
(''fl, to 

- 

IndiVidUal onccrnd. 	 ., 

The principal, XV, ccnerned. 
The ;tt. Corri ionr, KV3, RO, 	

1* 

/ 

•- 	Guard file. 	 •: 47  
v 	 • 	 * 

\ 

/V~ 

"l 
I 

-. 7S j011. 
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7 	Tc 

The DepUty 
Xe1driye Vi.dy&16y 
flew Dihi 

CUB; 	1equet for trri&fer from Ken driya V6ye1ya Tura to Xen drlyF Vidy Alaya ,Happy VLi.1y(thi11Oflg). 
it.&;, Delhi Trnafer Order Nc.r.44(i)/ç9. 
XV(E,iV) dt27-10...99 

spcted LtJ 

Most repectiuliyi beg to O tate.the foHowing 
fw ike fr your favourable Cnnnidexatlen end nery 

S1rwith refc'rence to che atevo meAticncd 
tr&nfer ordr,x em to tce that this year I applIed for 
trner ttf 1) 	hetj (2)hi1log (3) Tezpur en 

X hve been trnferred to K m-d ri-ya Vi&7alay 9  
i'Ur. }4owever as per V9r1ya V1dyz1 z ya.Lekbe rzni le1.ter To 
F.5/KVL/C3Q/174 dt.17-1 1-9c 4 1 h ave been 	v3 snà x 
prede1 to joIn it Kdriyi VIdy -~, laya,Turn accordinqiy and 
repo,ted to Princi1,.Vflur on 2241.99 aut Prháip1 6  
K.V,Tura haz info=ted me that vido K.V.$,w Delhi Trnsfer 
Orchr o.F4.-(13)/99$Vr,IV) dt 13.40...59r J0Hutt.th h ns  
jelncd az UDC on 3040990 I could not Joined there tii 

PrincipiK.V,Tae has dircctw flte to report to kitt 
Coi6ioneKV4;Quwhtj Rior vie ertific€te No4/1vr/ 
990O0/110_11ij 'Jt.22-119(cpy nclocê) (oar fur th4r 
necery zctiori In 	ee to the 	ate of Principal, 
K. V,,Tura ,1 rcT-*rter1 to the Adun Officer 4 KVs,bo4 Guhtj on 

in this rega rd,id OffiCerVB.Quthtj has  
h€&eô over me Wki eNeu pelbi letter 
dt.7-1X-.c(eopy enelod) rerdinç cccllt.in of flT 
trnr.znd dlr ecte,,i ne vide 1cttr 
7 3942 dt24 1..9(ccpy .nc1oted) to rert R.V,Lhpni. 

15 year e .  11 hc-ve becn tying Very fr 
we; from my )omo tcnm 	my fly f ,nd my Ue 	ia in 

rnu& teuhle since she ft cteying &cne i?t z1hillong w1th,  or 
m11 child Fnd the post of TJDC at V,F€ppy V1y(1llog) 
L lyIng vcnt, 

Yeu are therefore cordii1y requ"' tedz to 

transfer me to i<.V,Hipy Valiey(Shillorq) on srouse ground 
I hl1 be qrteful to you for act of vwr kin8nos. 

F 

Thn)ing you, 

Ccpy t The Att0Co!7i2icfler, 
KVR,C,ilchor/GUwahti 
for ini:o.plee 

r )c, 

Yours ithçufly. ' 

LtKH 

A, ftested 
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11 AJNEkU21iL 

To 

f The 
1'a Vidyalaya Sangathafl Q  

Nev, Delhi. 

SUBS 	Nodificationof reest tranfer..Reg0 

REF 	KVSNew Delhi Transfer Order 
KVS(E.IV) dt. 2710-990 

Honourable $ir, 
Most respectiCully I beg to  Etote the ollowirig 

few linec rc'g8rding my trerisfer for your favourable consideration 
find necessary action please. 	 - 

had been working as UDC at Ke!driya 
VidyalyeiL&ChaPafli since 1988, This year I applied  for trriofor 
to (1)Guwahati (2)shillong (3)Tzpurb But I  have  been transferred 
to ,V,Tura vide above ntied order which is not my choice 
tatiofl.EVC th en the Principal,iV.Leh8PaThi relieved me on 

1 71 1 -99'to join at KV,Tura(copy e lced)0.Acoordiflgly X reported 

to the princlpal,KV 0 TUra on 2241-.99. The principal: 8 1(V 6 TUrS 
informed me that vide KV5New Delhi trnefer order NoJ.44(13)/ 
99.KV$(E.IV) dt. 13-10-99 MrJ.RUssaifl already joined  as  UDC in 
that vidyaleya on 3 0 1 0 99 20 I could not join there. The Principal 
KV,Tura directed me to report to the Assistant Conissiofler.VS, 
(ca) and issued a certificate regarding the joining of the UPC 

at that Vidy-alaya(CopY enclosed. In response to the certificate 

of the principal,KV,Ure,I reorted to th e Offg Assistant Cornmissin- 
ner,(VS(CR) on 241l-99.-the Asistaflt ciosioner!S.(C) 
directed me -to join again at KV,L:ekhapfli Inapito of the post 

of UDC'àt çV,Happy al1y(illog) is lying vnttnot 

giv trsfer to that viyly. Sir,I am nctw4 1in to join 

at KVLe)Chapeni as I had Z already heçi relieved rm'L'eithapeni. 

so I sent a representation to the Deputy commissicner(Acad • V$ D  

New Dc1hi on 25$l...99 to modify the transfer order and transfer 
me to XVHappy ValIey(sh1long) inplace  of  iC-V, tre(py enclosed) 

int1ni hr.vC been received so far. 
- - - .- - ,- 	 - 	 - - 	 - 

sir8  since th e poet of UDC at 1Veppy Va1leY 

(shillong) end 	R0 ,0uwb5ti are lying 	vacant 8 you ere 

cordidly requested to transfer me to KV 1flapy i ley($hill 	o 

to KVS,ReQIOnal OffiCe.GUWahat on o 	ground as my wife is 
working at KV,HapPy Valley  and  my home town is Quwahati0 

I shall be evergraeful to you for tis act 
of kindnessa 

Thanking you, 

J~q 

2,. 

Mv c rresporde1Ce address 

c/c Sri R.UPANKUR HAZAnIKAo 
Head Clerk, 
Kendriye Vidyalaya,MaJ igaon. 
pfl 781011. (GuWfllATi) 

- Yours -ft'lly, 
-. 

4-\AzARflCA ) 
U,D.C. 

tttedjA, 	
/ 
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Deputy Cozwnissiorler(ACAD), 	 :. 	.N. .ndriya Vidyalaya Sangattian, 
New Delhi. 

SUB: 	Modification of. request trensfe , 
REF: 	KVS,New Delhi Transfer Order No,F,L.i(1)/99_KVS 

(E.IV) dt,27-10-99. 

Honourable Sir, 

Most respedtifully I beg to state the following 
few lines regarding my transfer for your favoursble Consideration 
and necessary action please. 

Sir,X had been working as UDC at Kendriya Vidyalaya 0  Lekhapani since 1988. This year I applied for transfer to (1) 
Guwahatj (2)Shilloñg (3)Tezpur. But I have been transferred to K.V,Tura vide above mentioned order which is not my coico station, 
In this regrd,I sent one representation on 9-11-99 through the 
Principal,1(V.Lekiiapanj to your good office for mediticatio4ny 
transfer order(copy enclosed). Before I getting any response from 
your office 	in rincipal,K.V,Lekhapj received letter o. 
F.21 9/KVS(SRJ/98-99/ dt,10-11-99 from A.C,KVS,Silchar Region 
(copy enclosed) and relieved me by force on 17-11-99 to join at 
K. V,Tura(copy enclosed). accordingly I reported • to the Principal, 
K, V ,Tura on 221 1 -99, The Principal KV,Tura inforne8 me that vide 
KVSNew DelhL transfer order No,F.4-1(1)/99-KV5(E,flf) dt, 13'1099 
Mr J.Hussajn already joined as UDC in that vidyalaya on 30-10-99. 
So I could not join there. The Principal,KV,Tura directed me to 
report to the Asstt, COmIIIiSSIOner,KVS Ø GR and issued a certificate 
regarding the joining of the UL)C(copy enclosed), In response to - 
the certificate of the Principal.,KV,Tura,I reported to the Odfg. 
Assistant Cozazniscioner,KVS,GR on 24-41-99, The Asstt, Commissioner,, 
KVS,CR directed mo to join again at KV,Lekhapani 0  Inspite of the 
pout of UL)C at KV,Happy Valley(Shiilong) is lying vacant,I am not 
given transfer to that vidaylayà 0  Sir I am not wifling..!to join 
at KY ekbapani as I had already been relieved from Lekhapani, So 
I sent a represonLation on 25-11-99 and on 24-12-99 to your good 
office to modify the transfer order and transfer no to KV,Happy 
Valley In place of KV,Tura(copy enclosed). But no instructions 
have been received so far. 

Sir since the post of, UDC at KV,Happi valley 
(Shillong) and KVS,R.0,Guwahati are lying vacant,you are cordially 
requested to. transfer me to KV,Iappy. Valley(Shilong) or to KVS,. 
Regional Office,Guwahati on spouse graound as my wife is working 
at KV,Happy Valley and my home town is Guwahatj, 

I shall be evergrateful to you for this act of 
kindness, 	 • 

Thanking you, 

Da te : 10-2-2000 

Xcorre 6ponde?lCe add ress 
C/0 Sri RUPANKtJR HAZARIKA, 
Head Clerk, 
Kendrlya Vidyalays ,Naligaon, 
PIN-781 011 (GUWAHATI ). 

Yours  in  

( •: UKt' HA ZA RI KA ) 
- 	 . 


